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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the Ath May, 2010/ Vaisakha 14, 1932 (Saka)

THE DAMAN AND DIU MARINE FISHING (AMENDMENT)
REGULATION, 2010 ‘

No. 2 oF 2010
Promulgated by the President in the SiXty-ﬁrst Year of Republic of India.

A Regulation te amend the Goa, Daman and Diu Marine Fishing Regulation Act, 1980
as in force in the Union tertitory of Daman and Diu.

In exercise of the powers conferred by article 240 of the Constitution, the President is .
pleased to promulgate the followmg Regulation made by her:—

-1.(1) This Regulatlon may be called the Daman and Diu Marme Fishing (Amendment) Short mle and
Regulatlon 2010. , : . commencemér?t

¢2) 1t shall come 1nto force at once.

2. In the Goa, Daman and Diu Marine Fishing Regulation Act, 1980 as in force in the Amendment of
Union territory of Daman and Diu (hereinafter referred to as the principal Act), in Section 2.
sectlon Loy

(I,) for Clatise (e); the following clause shall-be substituted; namety:=-
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'(e) "Government", on and from the commencement of the Daman and Diu
Marine Fishing (Amendment) Regulation, 2010, in relation to Daman and Diu,
means the Administrator of the Union terriroty of Daman and Diu appointed by
the President under article 239 of the Constitution:’;

(#) for clause (i), the following clause shall be substituted, namely:—

'(i) "Union territory" on and from the commencement of the Daman and
Diu Marine Fishing (Amendment) Regulation, 2010, in relation to Daman and
Diu, means the Union terrifory of Daman and Diu and includes the territorial
water along the entire coast line of the Union territory:';

Amendment of 3. In section 4 of the principal Act, in sub-section (7), after clause (e}, the following
5““0"'* clause shall be inserted, namely:— ' :

‘() on and from the cormmencement of the Daman and Diu Marine Fishing
(Amendment) Regulation, 2010, in relation to Daman and Diu,—

(#) the use of identity card by the fisherman, before enteri'ng into the sea
water or inland water, as may be prescribed.

Explanation.—For the purposes of this sub-clause, "identity card" means
the identity card issued to the fisherman by the authorised officer;

(if) the fitting of safety and security equipment in any such class or
classes of fishing vessels in any specified area, as may be prescribed.

Explanation.—For the purposes of this sub-clause "safety and security
equipment” means the equipment as transponder, global positioning system,
very high frequency, or such other safety and security equipment as may be
specified by the Government by the notification in the Official Gazette.".

PRATIBHA DEVISINGH PATIL,
President.

V.K. BHASIN,
Secy. to the Govt. of India.
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